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OPEN COliiT 

CENTRAL ADMINISTRATIVE TRIBtJNt\L, ALIA HABAD BElCH, 
ALlAHABAD 

' 

Dated :Allahabad this the 18th day of December, 1995. 

QtmtM : Hon.Mr. S. Das Gupta, Member-A 

Civil Contempt ApPlication No. 175 of 1994. 

IN 

O.A.NO. 601 of 1994. 

Sat ish Chandra Srivastava, 

Retd. Station Engineer, 

Door.darshan, 

S/o. late Ram Prasad Srivastava, 

R/o. 17/17, Kasturba Gandhi Marg, 

Allahabad-211002. ••••••••••• Applicant • 

(By Advocate Sri Ashok Nath Tripathi) 

Versus 

1. Sri Bhas~ar Ghos&, 

Secretary to the Governre nt of India, 

Ministry of Information and Broadcasting, 

Shastri Bhavan, t-ew ~ lhi-110001. 

2 • Sri R • s~ s u, 

Addl. Secretary to the Go.rern~nt of India, 

Min istry of Infor'flCltion & Broadcasti"lg 

cum - Director Genera 1, 

Ooordarshan, 

Mandi House, N:lw De lh i-llOOC'l. 

•••• 

(By Advocate Sri N. B. Singh) 

0 R 0 E...R. (ora 1) 
(By Hon.Mr. s. Das Gupta.A.rn.)-

Respondents. · 
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None for the applicant. There is no request for 

~djournment on his behalf. Sri N.B .Singh is pr~ sent for 

the respondents. On the earlier occasion learned counsel 

for the applicant was given an opportunity to file a 

Supplementary Rejoinder-"ffidavit to El.micate which 

payments are yet due. No such Supplernentary-F9joinder-
• 

Affidavit has bee"n filed. The l earned counse 1 for the 

re~6~~rwt has filed a Misc. Application enclosing certain 

letters from which it is clear that all term ina 1 benefits 

due to th ::- applicant have been paia to him. A copy 

of the mise. •ppl icat ion has not beett served on the 

applicant's counse 1 as he was not available. 

2. It is now clear that all terminal benefits 

due to the applicant have bean paid to him. No doubt 

there has been some de lay in making thlise p~yments 

but, uxud•r facts and circumstarces of the case do not 

indicate that there has been wilful or de liberate 

disobedience on the part of the respondents. 

3. In view of this, the c ontefll>t application 

is d ism is sed. t-btice s issued to the respondents are 

discharged. 

Member-J. Member-A 
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Arvind • 
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22.1.96 

• 
CCA No. .75/94 

Hon 1ble Mr. T.L. Verma, JM 
Hon 1 ble ~r. o.s. Baweja, AM 

in 

o.A. No. 601/91 

Sh. A.N. Tr~pathi for the appl~cant. Misc. 
1 

Appl. No. 66/96 has been filed for restoring th~s contempt 
Q. . 

application to its orig~nal no. Since this application 

has already been d~sposed of on mer~t by order dated 

18.12.95, pet~tion for restoration ~s not ma~ntainabla. 

~he appl~cant may, ~f adv~sed, f~le applicat~on for rev~ew 

of the aforesaid order. 
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